IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL
~ ERNAKULAM BENCH -

- Dated, the 7th October,1993

| CGRAN
THE HON'BLE MR N DHARNADAN JUDICIAL MEMBER
~ THE HON' BLE MR S KASIPANDIAN ADMINISTRATIVE MEMBER

0.A.No.420/93
1. TN Subhalakshmi
2, KB Mangj
3. KM Ddvi

4. KN Padmam v

S. Bindu K Shenoy

6. Suresh Babu KK

7. Sreepriya V

8. Geetha GP

9. Sijimol MR

10« Swapna CS ‘

11. Sandhya K : .
12, Sujith T ' ' - - Applicants

M/s MR Rajendran Nair & PV Asha . - Advocates for the
‘ \ - ~applicants
v.

1. Union of India, represented by
Secretary to Government of India,
Department of Telacommunicatzons,
New Delhi.

2, Seanior Superintendent of Talegraph
Iraffic, Ernakulam,

'3, Chief General Manager,

Telecommunications,
Kerala Circle, Trivandrum. - Respondents
Mr M Mohammed Navaz, ACGSC - = Advocate for the
< . e ‘ raspondents
JUDGEMEN

N DHARMADAN, JUDICIAL MEMBER

In the light of the clear admission made by the
respondents in the reply statement, the only question
now survives is the seniority and consequential benefits

to‘be given to the applicants, on account of their absorption,
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as Telegraphists,uho have appearaed for the examination
along:éith applicants in the year 19§0 anﬁ obtained‘lasser
mérka.

2. The spplicants have jointly filed this application

under Section 19 of the Administrative Tribumals Act for

a declaration that they are entitled to be trained for appoint-

maﬁt as Telegraphists against 1990 vacancies notifisd as per

~ Annexure-l. They were included in the select list Amnexura-Il

prepared by the Senior Superintendent of Telegraph Traffic,
Ernakulam. There were twenty four vacancies notified for
Ernakulam Division while eight vacanciss at Trivandrun and

Calicut Divisions respsectively were also notified. The appli-

‘cants vho appeared for ths Departnentai Test from Ernakulam

Division secured more marks than the candidatss who appeared
in other Divisions of Trivandrum and Calicut. Though the
persons who were successful in thg examination held in

Trivandrum uere:daputa¢'for training, appointed after .

completion of the training, the applicants were not deputed

for training. It is at that stage tbey have filed thig
application. | | |

3.  In the reply, respondents havs admitted that ths
applicants uwsre alsavdeputed for training from August 19934404
after cémplation of th§ training, they will be appointed

in the existiné vacancies at Ernékulam. Sincé their main
grievance has baen s&tisfied on the basis of the aupsaquent

decision of the Chief General Manager, Telacommunication,
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‘completed training and aphointed in the Calicut and Trivandrum

3=
Trivandrum, the only remaining issue to ba cbnside#ed is,
vhether the appiicanté are entitled to notional appointment
earlier to the appointment of candidatés whao passed in the
départmental examination from Calicut and Trivandrum
Divisions. On thevracts and circu@atances of ﬁhe case,

this quastionvdaservas consideration by the third respondant.

4.  Accordingly, we disposs of the application with a
direction that the third respondent may consider the
present grievance of the applicants for getting notional

seniority via-a-vis thoss candidates who have bsen 5q9ceasrully
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Divisiona as indicated above.

5. The 0.A. is disposed of as abova. No costs.

Dated, tha 7th October, 1993.
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(S KASIPANDIAN) (N DHARMADAN)
ADMINISTRATIVE MEMBER | JUDICIAL MEMBER
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1. _Annaxure-f -3 True copy or the notification
- : dated 13. 1°1991 )

2., Annexure-I1 : True copy of the list of candidats No.
‘ ~ Recttp.38-2/29 dated 3.1.1991 issued
»by the secand respondent.-z
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